


	Skip to content

	
	
		
			
				
										SCC Times

					
					
					[image: SCC Times]
													[image: SCC Times]
											
					
								Bringing you the Best Analytical Legal News


							

			
				

											
	
	
	
	

	
					
					
				

				

				
					
				

			

		

		Navigation

		
			Site navigation

							Home
	News
	Appointments & Transfers
	Business News
	Events/Webinars
	Fact Checks
	Hot Off The Press
	New releases
	Law Firms News
	Treaties/Conventions/International Agreements



	OP. ED.
	Op Eds
	SCC Journal Section Archives
	Practical Lawyer Archives
	Obituaries



	Experts Corner
	Judiciary
		Justice Hemant Gupta



	Individual
		Akaant Mittal
	‘Lex Mercatoria’ by Hasit Seth
	Murali Neelakantan
	Sanjay Vashishtha
	Siddharth R Gupta
	Tarun Jain (Tax Attorney)
	Vasanth Rajasekaran



	Law Firm
		Cyril Amarchand Mangaldas
	DSK Legal
	Lakshmikumaran & Sridharan
	Khaitan & Co
	Shardul Amarchand Mangaldas






	Case Briefs
	Supreme Court (Constitution/Larger Benches)
	Supreme Court
	High Courts
	Tribunals/Commissions/Regulatory Bodies
	Advance Rulings
	Foreign Courts
	International Courts/Regulatory Authorities
	District Court



	Legislation
	Statutes/Bills/Ordinances
	Cabinet Decisions
	Foreign Legislation
	Rules & Regulations
	Notifications/Circulars/Directions/Orders



	Legal RoundUp
	Supreme Court Round Up
	High Courts Round Up
	Legislation Roundup
	Tribunals/Regulatory Bodies/Commissions Monthly Roundup
	Watch Now



	Cases
	SCC Weekly
	SCC Archives
	Never Reported Judgments



	Law School News
	Moot Court Announcements
	ADR/Debate Competition
	Conference/Seminars/Lectures/Webinars
	Call For Papers/Blogs
	Live Blogging
	Achievement Updates
	Others
	Event Reports



	Law made Easy	[image: Understanding Identity, Address, and Date of Birth Proofs in Legal Contexts]Understanding Identity, Address, and Date of Birth Proofs in Legal Contexts
	[image: Important NDPS Decisions by Supreme Court and High Courts in 2023]Important NDPS Decisions by Supreme Court and High Courts in 2023
	[image: Where there is a Will, there is Inheritance Law]Where there is a Will, there is Inheritance Law
	[image: Supreme Court’s take on Employment Notice Period]Supreme Court’s take on Employment Notice Period
	[image: Train Accidents: A Guide to Claim Compensation from Railways]Train Accidents: A Guide to Claim Compensation from Railways



	Know thy Judge	[image: Justice Aniruddha Bose Bids Farewell to the Supreme Court: A Throwback to his Stellar Tenure]Justice Aniruddha Bose Bids Farewell to the Supreme Court: A Throwback to his Stellar Tenure
	[image: Know Thy Judge | Justice Chakradhari Sharan Singh, the 34th Chief Justice of Orissa High Court]Know Thy Judge | Justice Chakradhari Sharan Singh, the 34th Chief Justice of Orissa High Court
	[image: Know Thy Judge | Justice Manindra Mohan Shrivastava, the 42nd Chief Justice of Rajasthan High Court]Know Thy Judge | Justice Manindra Mohan Shrivastava, the 42nd Chief Justice of Rajasthan High Court
	[image: Know Thy Judge | Supreme Court of India: Justice Augustine George Masih]Know Thy Judge | Supreme Court of India: Justice Augustine George Masih
	[image: Know Thy Judge | Justice S. Vaidyanathan, the 12th Chief Justice of Meghalaya High Court]Know Thy Judge | Justice S. Vaidyanathan, the 12th Chief Justice of Meghalaya High Court



	Interviews	[image: In Conversation with Ms Shraddha Mor Agrawal, Head, Legal Team, Mizuho Bank, Mumbai]In Conversation with Ms Shraddha Mor Agrawal, Head, Legal Team, Mizuho Bank, Mumbai
	[image: Dr Aman Hingorani shares insights into litigation and the birth of PIL]Dr Aman Hingorani shares insights into litigation and the birth of PIL
	[image: Aiming to become an engineer/commercial pilot/journalist/chef, know how Vaibhav Choudhary landed into litigation]Aiming to become an engineer/commercial pilot/journalist/chef, know how Vaibhav Choudhary landed into litigation
	[image: Insights into Data Privacy Law Practice with Anurag Sushant]Insights into Data Privacy Law Practice with Anurag Sushant
	[image: In Conversation with Mr Vibhore Chaturvedi, Vice-President at NIIF Infrastructure Finance Limited]In Conversation with Mr Vibhore Chaturvedi, Vice-President at NIIF Infrastructure Finance Limited



	Mental Health
	Articles
	A Talk



	Book Reviews
	Watch Now	[image: Section 125 CrPC: Can the second wife be entitled to maintenance from her husband?]Section 125 CrPC: Can the second wife be entitled to maintenance from her husband?
	[image: Delhi HC granted bail to a man accused of raping woman he met on dating app on pretext of marriage]Delhi HC granted bail to a man accused of raping woman he met on dating app on pretext of marriage
	[image: Do convicts have a fundamental right to procreate? Watch to know what Delhi High Court recently held]Do convicts have a fundamental right to procreate? Watch to know what Delhi High Court recently held
	[image: Book release of 8th edition of “Criminology, Penology and Victimology” revised by Sanjay Vashishtha]Book release of 8th edition of “Criminology, Penology and Victimology” revised by Sanjay Vashishtha
	[image: Unveiling Injustice: Male Chromosomes Rule the Gender Game?]Unveiling Injustice: Male Chromosomes Rule the Gender Game?



	Subscribe
	SCC Online Web Edition
	Supreme Court Cases (SCC)
	EBC Learning
	EBC Reader
	Practical Lawyer





					
	

	




		
	
	
	





			Home
	Law School News
	Call For Papers
	Call for Papers for Volume 5 – Issue 1 of the Indian Journal of Arbitration Law

	

	
		

		
			


	
		
			Call for Papers for Volume 5 – Issue 1 of the Indian Journal of Arbitration Law

						
				The Indian Journal of Arbitration Law (IJAL)  is the flagship biannual journal of the Centre for Advanced Research and Training in Arbitration 

	Click to share on Facebook (Opens in new window)
	Click to share on Twitter (Opens in new window)
	Click to share on LinkedIn (Opens in new window)
	Click to share on WhatsApp (Opens in new window)
	More
	

	Click to print (Opens in new window)
	Click to email a link to a friend (Opens in new window)
	Click to share on Telegram (Opens in new window)
	Click to share on Reddit (Opens in new window)
	Click to share on Tumblr (Opens in new window)
	Click to share on Pinterest (Opens in new window)
	Click to share on Pocket (Opens in new window)
	Click to share on Skype (Opens in new window)
	






			

						
				Published on March 28, 2016April 15, 2016By Sucheta			

		

		
			
			
			[image: ]			


				

	
	
		

	
		Advertisement
[image: Advertisement]
	



	

	
		
Tweet

The Indian Journal of Arbitration Law (IJAL)  is the flagship biannual journal of the Centre for Advanced Research and Training in Arbitration Law, published under the aegis of National Law University, Jodhpur. IJAL strives to achieve scholarly excellence with the aid of an eminent advisory board and an institution known for its academic excellence. IJAL is published in the months of January and July each year.

You can read more about IJAL and submission policies by clicking HERE

Each issue contains

(i)  Articles – 6,000 or more words.

(ii) Notes – 4,000 to 6,000 words.

(iii)Book Reviews – 1,000 to 2,000 words

IJAL is announcing its upcoming issue, Issue 1 of Volume 5, which is to be published in July 2016. The deadline for submission of manuscripts for the forthcoming issue is April 15, 2016. However, IJAL accepts articles year-round and any manuscript submitted after the aforesaid deadline will be considered for publication in the next issue i.e. Issue 2 of Volume 5.

Manuscripts and further queries may be submitted via email to the Executive Editor at editor.cartal@gmail.com latest by April 15, 2016.

Call for papers is available Here
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